N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 7493 OF 2004

UNI TED | NDI A | NSURANCE CO. LTD. ..... APPELLANT
VERSUS
MS RIGA SUGAR CO. LTD. ... RESPONDENT
ORDER

Heard the | earned counsel for the parties.

W find no nerit in this appeal which is,
accordi ngly, di sm ssed. As a result, the bank
guarantee/ security shall stand di scharged.

No costs.

[ ASOK KUVAR GANGULY]

NEW DELHI
OCTCBER 27, 2009.



